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CENTRAL ADMINTSTRATIVE TRIBINAL, PRINCTPAL BENCH

Qriginal Application No.214 of 1997

New Delhi, this the 11th day of August, 1997

Hon'ble Dr.Jose P.Verghese, Vice Chairman (J)
Hon'ble Mr, N, Sahu, Member (a)

‘Rajakiya Prodh vidyalaya Shikshak |
Kalyan Samitj (Regd) 30/10 Daksh Road,

- Vishwas Nagar, Shahdara,Delhiello 032

through : _ :
i.President; Shri Go.S.Sharma A .
2.Member Shri M.Z,Khan <APPLICANTS

(By Advocate =Shri B.S,Mainee)
Versug

l.HonoLt.Governor,Government of
N.C,T, of Delhi,Raj Niwas.Delhi=110 054

2.The Director, Direcorate of Education, ‘ o
Govt,of N.C,T, of Delhi,ola Secretariat - i
Delhi-110 054 =RESPONDENTS

(By . Advocate -Shri S.K.Gupta, proxy for shri B, S, Gupta)

JUDGMENT (ora1)

By Dr,Jése P.Verghese, vC(J)

Training Schools ang are claiming regularisation in

accordance with the rules, The Hon'ble Supreme Court

the applicants’ cgge for regularisation in the vacant
POsts of teacher: after holding Suitable selection test,
The counsel for the respondents also submits that the
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respondents are willing to consider the casec of
the appliCants as well,&n the same conditions ag

stated in the order of this Court dateq 31.1,1997,

2, , In the circumstances, we direct that the

Iespondents ghal}l consider the Casesof the

policy of the recruitment ruleg and in the light of
the decision of the Hon'ble Supremc Court and

this Court's order dated 31.1.1997 above stated,

?he Said process of regularisaticn shall be complete
within a Period of three months from the date of
receipt of g Copy of thig judgmentAand till then
the services of the applicants shall not be

discontinued;ang shall be continueq under the same

terms ang conditiong as earlier, With these, thig

Original Application is disposeqd of, No order as

to costs,
e v

(N. Sahu) (Dr.Jose P,Verghese)
Member (a)  Vice Chairman(g)
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